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Narm  of the Ostt. N o.ofP ostO H k»s
opened

Etah 7

Ferozabad 2

Agra 6

Mathura 1

(c) it is proposed to open subject to 
Justlflcatidn, 3 extra departmental branch 
post offices in Etah [)istt., 2 in F m za b a d  
Dislt.,5inAgraOistt..and2inlMati)uraDistL 
during the Annuai Plan 1991-92.

[EngBsNi

Printing of Supplementary Diraetory, 
Delhi

2763. SHRi HANNAN iMOIXAH; WH 
the Minister of COMiMUNiCATidNS be 
pleased to state:

(a) whether the Qovemment published 
suppiementary pages of telephone directory 
after each Lok Sabha Election with the name 
and telephone numbers of new Ministers 
and HAembers of Parliament;

(b) whether this practice has been 
dispensed w th ; and

(0) if not. the time by which I  is Ikely to 
bepubBshect?

TH E  D E P U TY  M INISTER M  TH E  
M INISTRYOF COMMUNICATIONS (SHRI 
P.V. RANQAYYA NAH>U): (a) No Sir.

(^) Question does not arise in view of
(a) above.

(c) The 1st of new Cound of M < «M ^

and M.Pswllbe included inthennd issue of 
Telephone Dlrectoiy.

Reseivalion for SCa/STs In Privato 
Sector Oiganisalione

2764. SHRI a M .C . BALAYOGI: WiH 
the MMster of WELFARE be pleased to 
state: .

(a) whMherthere Is any proposal under 
consideration of the Government to extend 
the reservation factttyfor Scheduled Castes/ 
Scheduled Tribes in the Private Sector 
Organisations;

(b) If so, the detals thereof; and

(c) if not. the reasons therefor?

TH E MMISTER O F  WEU^ARE (SHRi 
SITARAM KESRO: (a) and (b). No. Sir.

(c) The Constitution of India does not 
provida for such a reservation.

MlnorWea Community

2765. SHR I S U S H IL  C H A N D R A  
VARMA: WBi the Mirdster of W ELFARE be 
pleased to state:

(a) which comtrwnilles are tp ^ e d  as 
lyNnorltles'by the GovemmeM of Indta and 
what benefits/rights/facilitles other than 
those avalabie to majority community are 
extended to them;

(b) the rationale beltind aocordanoe of 
special treatment to minorities especially 
when equaMy all respecis is guaranteed to 
al by the ConsUtution; and

(c)whetherthe Government propose to 
bring a legislation dtepensing a l personal 
laws andenfordng only one lawof marriage, 
divoroe. succession for ensuring national

»  «o. when? .


